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9.9.97 Heard the learmed coumsel for the |
' petitiomer and Shri A.K.Mishra, learned!
senior pamel coumsel appearing for the
Respondents.

In this Original Applicatiom the |
applicant has sought for a directiom to}
Respondents calling for the files
pertaining to the selectiom of the
applicant and Shri B«.Ne.Roula anrd
f secondly Shri Bs.N.Roula's selection
‘ dated 14.1.1992 be quashed. Besides thig

he has also sought for few other relief

In the coumter the Respomndents
have alleged that the applicant is not
% ent itled for the reliefs prayed. Detail
reproductiom of facts is not mecessary.
In this case the applicant prays for
quashing the selectiom of Shri BeN.Roulp
who has mot been made a party im this
case. The decisiom relatimng to quashing
his selectiom would affect his imteresti
The settled primciple of law is that n
adverse order cam be passed against a
person who has not beer given an
opportunity of being heard. Im this caée
learned coumsel for the petitionef_ |
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oo (969497 prays for time to miake the suitable

amendrent by addmimng Shri Be.NsRoula ag
party~-respondent im this case, This is
a matter of 1992, After a lapse of

five years we do mot think it proper to
give time to fhe learmed coumsel for |
the petitiomer to make Shri Be.N.Roula
as a party-respondent and proceed with
this case. The case is, therefore,
dismissed im the absemce of mecessary
party. No order as to costs.
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